
Office of the District & Sessions Judge, Saran at Chapra. 

A 
Order No. .../2020. 

e******es***e***°°**'* 

Dated, Chapra, the 9 day of October, 2020. 

In view of the Hon'ble Patna High Court's Letters since 23.03.2020 to 02.08.2020, Hon'ble 

Patna High Court's Letter No. 25067-25103/A.D. (Misc.) IV-116(PF-C)-2016 dated 01.06.2020, 

the directions contained in the Hon'ble Patna High Court's Letter No. 31944-980/A.D. (Misc.) 

Section/IV-71-2020 dated 10.08.2020, the directions contained in the Hon'ble Patna High Court's 

Letter No. 33722-758/A.D. (Misc.) Section/IV-71-2020 dated 29.08.2020, the directions contained 

in Hon'ble Patna High Court's Letter No. 37054-37099/A.D.(Misc.)Section/IV-71-2020 dated 

19.09.2020 and also the directions contained in Hon'ble Patna High Court's Letter No. 40608- 

40644/A.D.Misc./IV-71-2020 dated 07.10.2020 all the Courts shall run in virtual mode till further 

order by evolving mechanism suitable in this judgeship for taking up all categories of cases and 

all types of matters including recording of evidence and final hearing. 

All the Judicial Officers of Saran, Chapra and Sonepur, Saran including Railway 

Judicial Magistrate, Sonepur will hold their virtual courts proceedings in their court's 

chamber, gadgets The learned P.P./G.P./Special through electronic 
P.Ps./A.P.Ps./A. G.Ps/D.P.O./A.P.Os will attend the virtual court proceeding in concerned court 

room by electronic gadgets. The learned counsels of the applicant(s) of the case concerned, will 

attend the virtual court proceedings through electronic gadgets by appearing either in the 

concerned court room or from their residence or any suitable place of their convenience through 

electronic gadgets. 

Court Manager and /C Nazir, Civil Court, Chapra are directed to ensure minimum sitting 
arrangements and proper/routine sanitization in the court rooms and court premise. 

The Court Manager, Civil Court, Chapra is directed to write a letter to District Magistrate, 
Chapra, Saran and the City Manager, Municipal Corporation, Chapra, Saran for regular
sanitization of court rooms and civil courts premises. 

The Nodal Officer and the System Officer as well as System Assistants are directed to help 

in the victual courts proceedings, to function as a help line and shall ensure that virtual courts are 

running properly. 

In case of any difficulty with respect to virtual courts proceedings through electonic 

learned Advocates/Litigants may contact the System Officer (Mobile gadgets, No. 
9525609303)/System Assistants (Mobile Nos. 7277314169/7004814648) on their Mobile Nos. 

The Court Manager and the VC Nazir are directed to take appropriate steps to avoid 
congregation and ensure minimum footfall in the court premises. 

All the judicial officers, statf, learned Advocates, Advocates' Clerks and concerned 

liigants are required to wear mask on the mouth and also to make social distancing. 

The copy of this order be uploaded on the official website of District Court at once. 

Inform all concerned. 

/C District& Sessions Judge, 
Saran at Chapra. 

09.10.2020 


